
CENI 1AL AUMINJ.SI RA1 IVE 
'k L Nt. I PAL BE NCH 	NEW L)L L HI 

a- 
CA NO I 

This the 8th day of May, 2003 

H0NBLE SN, KULDIP SINGH, MEMBER (J) 

S.S.Gautam 
Assistant. 
Central Institute for Research on Goats, 
Under I nd an Coiinc I of Agr cu tura I Research 

Mal:hdoorn, Post Office: Farah, 
D 1st r i ct 	Mat hura ( U. P) 

Residential Address: 
House No.2. Vishnu Purl 
Bhuteshwar, Mathure-281004. 

(By Advocate Sh. D . N Sharma) 

Versus 

1 	(Jnion of India through 

The Director General, 
Indian Counc I I of Agr Cu tura I Research. 
Kr i sh I Bhawan 
Dr Ralendra Prasad Road. 
New Delhi--MOGUl. 

2. 	The [)irector. 
Central Institute for Research on Goats. 
Mal:hdoom. Post Office: Farah-281122 
ti) 1st r ct : Mathura). 

DRER ((IRL)) 

Applicant has sought the following i-el leis: 

that the illegitimate order of suspension of 

appi icant issued by an authority riot empowered nor 

authorised as per the rules, may kindly be ordered 

to be quashed and set aside b this Honhte Court. 

that 	the change of applicant's Headquarter during 

suspension from Makhdoom to Av iI:anagar by order 

dated 	19/21-4--200 of the Administrative Officer, 

which is ne I ther in the pub I ic interest nor issued 

by the Competent authority ma> kindly be quashed 

and set aside by this Honble ii ibUnal 
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c) that the respondents may further be directed to 

reinstate appL cant 	in his post and posit ior 	at 

Mal:hdoom (.Distt 	Mathura) with a I consequent id 

benef i ts. 

2. 	Before going into the merits of the case, I find that the 

repr'esentak ion of 	the appl icarit has not been decided by the 

respondents 	I think this OA can be disposed of at this stage 

itself b directing the respondents to decide the 

representation of appl cant within a period of one month from 

the date ot receipt of a copy of this order 	QA stands 

disposed of in the above terms. 

EUliiL 

K'JLD I P S I N(3H 3 
Member ( J ) 
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